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FINAL ORDER NO.71563-71564/2018

Per Mrs.Archana Wadhwa

The issue involved in both the appeals is as to whether the
appellant, who is engaged in the manufacture of laminated sheets, is
entitled to deductions of transportation cost from the place of removal
till the place of delivery at the buyers premises.

2. Both sides agree that the issue stands decided in their own case
for the earlier period vide Final Order No.71321/2017 dated 07.09.2017

holding that such deductions are permissible and the matters stands



2
E/833/2010-EX[DB], E/834/2010-EX[DB]

remanded for re-determining the Central Excise duty by re-determining
assessable value in terms of law declared by the Tribunal.

3. By following the said orders we set aside the impugned orders
and allow the appeal by way of remand to the original adjudicating
authority to re-calculate the duty in terms of the earlier decision of the

Tribunal in the same assessee’s case.

(Dictated and pronounced in the open Court.)
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